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BEFORE THE HON'BLE NATIONALGREEN TRIBUNAL
CENTRALZONALBENCHAT BHOPAL (M.P.)

O.A. No. 226/2024(CZ)

IN MATTER OF:

KAMALTIWARI ………APPLICANT

VERSUS

UNION OF INDIA& ORS. ………RESPONDENTS

COMPLIANCE REPORT IN TERMS OF ORDER DATED

01.10.2024 PASSED BY THIS HON’BLE TRIBUNAL

1. In continuation of the compliance report dated 23.02.2025 and in

terms of the directions issued by this Hon’ble Tribunal vide order

dated 01.10.2024, Respondent Nos. 2, 4 and 5 respectfully submit the

following further compliance report for kind consideration and

appropriate directions.

2. That a high-level meeting was convened on 27.03.2025 under the

chairmanship of the Principal Chief Conservator of Forests and Chief

Wildlife Warden, Rajasthan, to review the progress on the

demarcation of the boundary of the Nahargarh Wildlife Sanctuary, as

per the notification dated 22.09.1980. A copy of the proceedings of

the said meeting is annexed herewith and marked as ANNEXURE

A/4.

3. That during the said meeting, the Deputy Conservator of Forests (IT),

Mr. Ashok Kumar Jain, apprised the members of the technical

process undertaken for the preparation of digital maps based on
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various forest land records, including the original notification, khasra

maps, and matching records.

4. The committee directed that the digital boundary line of the sanctuary

be clearly indicated on the maps by assessing the status of notified

forest land, revenue land, and other types of land, using khasra-scale

mapping. The Deputy Conservator of Forests (IT) assured the

committee that this action would be completed by 01.04.2025.

5. Further, it was directed that a village-wise justification statement be

prepared to explain any inclusions or exclusions of land from the

sanctuary area. The Surveyor Office and Deputy Conservator of

Forests, Wildlife (Zoo), Jaipur, were instructed to prepare and submit

the same.

6. Additionally, physical verification of the sanctuary boundary was

mandated. For this purpose, GPS coordinates were marked at 50-

meter intervals along the boundary line, and field staff were instructed

to submit detailed land-use information on both sides of each GPS

coordinate.

7. The collected data regarding land use has now been incorporated into

the maps, and this updated action is proposed to be presented before

the High-Powered Committee in the upcoming week.

8. That the answering respondents assure the Hon’ble Tribunal that

continuous steps are being undertaken with due diligence and

interdepartmental coordination to finalize the sanctuary boundary in

compliance with the Tribunal's directions.

9. The answering respondents craves leave of this Hon’ble Tribunal to

file additional status reports or documents as and when further

developments take place or as directed by this Hon’ble Tribunal.

10. Affidavit is attached in support of this report.
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PRAYER

In view of the above, it is respectfully prayed that this Hon’ble Tribunal

may graciously be pleased to take this compliance report on record and

pass any other orders or directions as deemed appropriate in the interest of

justice.
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DATE: 18.04.2025

RESPONDENT NO. 2, 4 & 5
THROUGH

SHOEB HASAN KHAN
STANDING COUNSEL FOR STATE OF RAJASTHAN

Ph. No.: (+91)-8989499211
Email: standingcounsel.rajasthan.ngt.bpl@gmail.com
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ANNEXURE A/46
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Rishabh Kumar <rishabhkumar3005@gmail.com>

Compliance Report in OA 226/2024 filed on Behalf of Respondent No. 2, 4 & 5
1 message

Rishabh Kumar <rishabhkumar3005@gmail.com> Sat, Apr 19, 2025 at 2:19 PM
To: Ad Krishan Sharma <advocatekrishana@gmail.com>

Hello Sir,
Please find attached the copy of the compliance report on behalf of Respondent No. 2, 4 & 5 filed in the matter
of Kamal Tiwari V. Union of India & Ors. (OA No. 226/2024). This mail is being sent on behalf of the Standing
Counsel for the State of Rajasthan ( Adv. Shoeb Hasan Khan). This mail may be treated as proof of service.

Regards
Rishabh Kumar
Advocate

Compliance Report 2 in OA 226-2024.pdf
773K

4/19/25, 2:19 PM                 
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